
THE HIGH COURT OF ORISSA: CUTTACK

NOTICE INVITING TENDER FOR SELECTION OF DEALER FOR PROCI]R"EMENT
OF SHOF^S FOR 241 Nos. ELIGIBLE EMPLOYEES OF THE HIGH COURT OF

ORISSA, CUTTACK

NOTICE NO. LblL Date.l9.Ol.2024

TENDER NOTICE

Sealed quotations in the prescribed format at ANNEXURE-I are
invited from the intending Bidders having valid GSTIN under OGST Act 2Ol7
and PAN for supply of at least 241 pcs. (224 nos. male employees and 17 nos.
female employees) of Leather or Leatherette make Black Half Shoes without
lace of different sizes for employees of the High Court of Orissa, Cuttack.
The Tender document will be received in the address, the Registrar (Judicial),
High Court of Orissa, Cuttack either through Speed Post/ Registered Post or
in hand during Office hours. The last date and time for receipt of Tender
documents is O8.O2.2O24 by 4:OO PM. The Office shall not be responsible for
any kind of Postal transit delay. The quotations shall be opened on the
scheduled date in presence of quotationers or their authorized
representatives.

Note:
1. Shoes shall be of reputed brands like Sreeleathers, Bata,

Khadim, Prlnce etc.
2. Shoes may increase or decreaee in number.
3. The price range of shoes shall vary between {SOO to <L,2OO( -.
4. Dealers need to produce Sample of the shoes during the time

of Financial Bid evaluation.

The quotationer must submit two bids separately i.e. "Technical Bid,,
and "Financial Bid" in two separate envelopes. The Technical Bid and the
Financial Bid should be sealed by the bidder in separate covers duly
superscribed as 'Technical Bid'and "Financial Bid, respectively. Both
these sealed covers are to be put together in a bigger envelope which should
also be sealed and duly superscribed 'Quotations for Shoes,.

A. TECHNICAL BID should contain following documents:
1. Duly filled Tender Form as per ANNEXURE-I
2. Self-attested GST Registration Certificate
3. Self-attested copy of PAN
4. Self-attested copy of Up-to-date GST Return
5. A non-refundable Tender Cost of Rs. 5OO/- (Rupees Five Hundred

only) in shape of Demand Draft in favour of the Registrar (Judicial), the
High Court of Orissa, Cuttack.

6, A refundable Earnest Money Deposit of Rs. 5,OOO/- (Rupees Five
Thousand only) in shape of Demand Draft in favour of the Registrar
(Judicial), the High Court of Orissa, Cuttack.

7. Address and contact details of hrm. (Local address of business place at
Cuttack with contact details)



C. CONTRACT PERIOD
The period of contract for the purchase of shoes shall remain valid

for one (Ol) year from the date of award of contract. Further, the
approved dealer may be asked to supply additional number of such shoes
at the approved price as and when required during the contract period.

D. FINANCIAL BID should contain the price per pair of Shoes.
* All prices should be inclusive of taxes.

The Technical Bids will be opened on O9.O2.2O24 at 11:BO AM.
On qualifying in the Technical Bids, the Financial Bids will be opened on
the same day. Those who do not qualify in the technical bid, their financial
bid will not be opened.

The authority reserves the right to reject any or all quotations without
assigning any reasons thereof.

Memo No. L5+L (A Dated Ll,ol'eoeh)

Copy forwarded to:
1 . The Superintendent, IT Cell for uploading in the High Court of Orissa

website,
2. Notice Board for general information.

tq l,/ Lo7l
Assistant Registrar (Admin.f

High Court of Orissa, Cuttack

sl.
No.

Item Brand/Model
Unit Price

(Incl. GST|

Negotiable
or Not

B. PERFORMANCE SECURITY
The successful bidder will be required to pay a Security Deposit of

5% of the total financial involvement in shape of Bank Guarantee/Fix
Deposit Receipt (FDR) before supply of the required goods. The appropriate
authority shall retain the right to encash the Bank Guarantee/ FDR in
case of any deficiency in service by the successful Bidder during the
contract period. The Performance Security shall be refunded after
successful completion of the event as per the Rules.

FORMAT FOR OFFER IFINANCIAL BIDI

Name of the Firm:
(With full particularsf

Specification
(If any)



THE HIGH COURT OF ORISSA: CUTTACK
FORM OF TENDER

To,
The Reglstrar (Judtctal)
High Court of Orissa, Cuttack

Sub: Tender for selection of dealer for procurement of shoes for the eligible
employees of the High Court of Orissa, Cuttack.

Sfo,
I am submitting the tender for providing Black Half Shoes without lace

for 241 nos. employees of the High Court of Orissa, Cuttack as per the details
given below: -

I/We have carefully read understood the terms and conditions are
contained in Tender Documents issued by the High Court of Orissa, Cuttack
including the following: -

Signature of the Bidder

Name:
Address:
Tel No.:

1 Name (in block letters)

2 Address of the Bidder

3
PAN Card Number
(Self-Attested Photocopy
enclosed)

4

NOTICE II{VITING TENDER FOR SELECTION OF DEALER FOR PROCUREMENT

ANNEKURE-I

OF SHOES FOR 241 Nos. ELIGIBLE EMPLOYEES OF THE HIGH COURT OF
ORISSA. CUTTACK

(a) In case the Documents submitted by my/our Iirm along with the Tender
are found inadequate/ false/ incorrect, the Tender of my/our hrm will
be liable to be rejected/ cancelled without giving any reasons.

(b) The High Court of Orissa will have the right to reject conditional offers
without assigning any reason thereto.

GST Registration Number (Self-
Attested Photocopy enclosed)


